155 Post-Railway strike
situation (St.)

be lookeg into sympathetically. Later
on the the Minister says that he did
assure the President. So, there is dif-
ference between the two. The Rash-
trapati says that the Minister assured
him that this will be resolveq to the
satisfaction of everyone. But the Mi-
nister comeg out with a statement that
individual cases should be looked into
sympathetically.

SHRI L. N. MISHRA: 1 said, all
individual cases woulg be looked into.

MR. SPEAKER: I will not say whe-
ther the Rashtrapati is wrong or the
Minister is wrong. I am not holding

anybody wrong.
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1 am not there to judge.
. SHR1 INDRAJIT GUPTA: What
the President has said bhag not been
denied by the Minister (Interrup-
tions)

AUGUST 20, 1074

Matters Under 156
Rule 377

MR. SPEAKER: Shri Mubammed

Khuda Bukhsh.

SHRI ATAL BIHARI VAJPAYEE:
We walk out. (Interruptions)
Some Hon. Members then left the
House.

MR. SPEAKER: Please don't in-
terrupt. I have called Shri Muhammed
Khuda Bukhsh.

Please do nol waste the time of the
House, It should not go on like this
indefinitely.

SHRI P. K. DEO: Sir, I rise on a
point of order.

MR. SPEAKER: I have gone to the
next item. I have calle Shr1 Muham-
med Khuda Bukhsh. The previous
1lem has been disposed of. 1 have told
you that if you are nof satisfied you
could ask for a discussion. That js over
now. (Interruptions) Order, order. I
am not able to Jisten to anvthing. There
15 a clear procedure. 1 cannot forre
the Minister to give a <tatement.

13.15 hrs.
MATTERS UNDER RULE 377

11) REPORTED FAILURE OF ALARM-CHAIN
BYSTEM IN UPPER INDIA EXPRESS

SHRI MUHAMMED KHUDA
BUKHSH (Murshidabad): Mr. Spea-
ker, Sir, I am deeply grateful to you
for giving me this opportunity of rais-
ing a grave matter of public impor-
tance namely, the failure of the alarm
chain system in the trains in times of
emergency, ] am further grateful to
you for having condoned the delay in
giving notice for the motion. (Inter-
ruption) The Speaker has clearly told
you that you can have a discussion.
Why are you shouting? (Interrup-
tion) Sir, they are preventing me from
exercising my right o speak in this
House. I seek your protection. ¥You
have all the powers in your hand to ,
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have them ousted bodily from the
House. (Interruption) Sir, on the 16th
mysell and another Member of Par-
hament from Varanasi were coming to
Dethi by the Upper India Express. A
portion of the compartment caught fire
ang we were suffocating. On investi-
gation we discovered that a corner of
the compartment was in flames. The
alarm chain was pulled by all the Lhree
passengers in the train jointly and se-
verally. This speaks volumes about
the strength of the malerialg used in
the Raillways. The chain did not snap,
nothing happeneg to the speeq of the
train nor dig it stop. We tried to draw
the attention of neighbouring coach to
request them to pull the chain. It
stopped only after eight or ten minutes
at Aligarh whery we detrained. We
were put into another compartment
and we conlinued on thig journey to
Delhi. If luck did not hold, the ingi-
dent might well have resulted in an
ohituary reference in respect of two

: members of this House. The alarm

chain failed, (Interrupticns)

MR. SPEAKER: The Minister has
given that statement. If you are not
satisfied, what can I do?

SHRI MUHAMMED KUHDA
BUKHSH: Ag regards the faiiure of
the alarm chain system | was lold, on
cngquiry, that non-functioning of the
alarm chain was due fo a directive
Biven by the Railway Minister. The
driver did not take notice of it; the
system was immoblised. The driver
was given the instruction not to take
notice of alarm-chain pulling. (Inter-
ruptions),

Mr. Speaker, Sir, it seemgs you are
listening to them more than you are
listening to me even though I am in
Possession of the floor. You should
llﬂentom.methmymahouldus-
ten to them, walked out in pro-
:!?'t just now. What are you listening
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Sir, the order given was highly dan-
gerous ang irresponsible—almost

senselegs. If the order issued by the
Railway Minister has been 1ssued, then
he should get up and tell us that the
order has been issued. If that 1s so,
then the Ministry is certainly answer-
able to the House why such a dange-
rous order wag issued at all to the en-
gine drivers. = (Interruptions).

I am sure you are nolt at all able
to hear me. They are mure interested
in <houting and giving exhibition of
their lung power and enlering into
competition,

SHRI P, K. DEO (Kalahandi): 8ir,
I mise on a point of order. (Interrup-
tions).

MR. SPEAKER: Order, please.

SHRI MUHAMMAD KHUDA
BUKHSH: Will the Railway Minister
te!! us categorically whether any such
ordcr was 1ssued 1o the drivers to
1nore the alarm-chain nulling? If the
order was issued, he should be able
to explain before the House, to its
satisfaction, as to why such an order
was issued by the Railmay Ministry.

SHRI P. K. DEO: Sir. I rise on a
point of order, (Interruptions)

MR. SPEAKER: Because of the
noise I am not able to listen anything.

SHRI P. K. DEO: Sir, my point of
order iz very simple.

SHRI C. M. STEPHEN (Mavattu-
puzha): Sir, are you allowing him to
raise the point of order. If you are
permitting him we will not allow it to
go on. In that case I am also on a
point of order. My point of order is
nobody shall raise a point of order
without your permission. (Interrup-
tions)



